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HOBLE MR, B.B. MAHAJAN, ciBER (A),
HOM!'BLE s, GOPAL KRISHMNA, Madgsd (J).

For the aApplicants .ol 2L J.K. KAJSHIK..

For the Respondants ... SHRL 5,K, KALIA, CLA,
- Bepartmental Repres:tative,

PO O BLE MR, BB, MAlladal, 31830 (A).

- e - v s e o e

CoThe appliconts have filed these U anainst the
2o of romoval from secvic: sated 23.3,09, The rospordont:
have, in th2ir reply, taksan tha2 pl:a that the opplicants

hatd nobt 2xhaustszd tie altsrnative rama2ay, The l2arned

couns 2l for the applicants statazs Lhat no appzal has b2an
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Preférred in this case, which ié.ﬁrévided under fhe;RailwaY
servants (Discipline & Appeal) Rules., In viewiof this, all
these four- applications are premature. The learned counsel
for the applicantsistates that thé appliganis may nbw be |
permitted to file appeal agéinst the . order of femoval

dated 23.8,90.

2. Ae, accordingly, dispose of these UAs with tha
derctlon that in case the {}llCdntS file appeal against
the impugned order within 30 days from the data of this
order, the appesllatea authority shall consider the apueal

on merits and not l‘JJC+ ‘tha same merely on the grOJnd

in. the prescri

( bJP L kHIoHﬂA') _ i- ( B. B.JAHHHJHN
MaBaiR (J) - . i ‘ feABer (A)



